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BEFORE THE CENTRAL ADNINISTRRTIVE TRIBUNAL
BANGALORE BENCH, BANGALORE :

DATED THIS DAY THE 27TH OF AUGUST,1993
T &N -

esent: Hon'ble Mr.V. Ramakrishnan " Member(A)

Hon'ble Mr.A.N. Vujjanaradhaya - member (J)

APPLICATION NG,40/1991

ri L. Chandra Singh,

hicle Driver,

fice of the 6ivisional

ilway Manager - Works, - :
uthern Railway, Bangalore ‘ - - Applicant

( Shri K. Subba Rao - Advocate )
Ve

The Union of India

represented by its Secretary,
Ministry of Ralluays, . -
Rail Bhavan,:

New Belhi

. . |
The General ”anager,
‘Southern Railuays,
Park Toun,

Madras

The Divisional Parsonnel Officat,
Southern Railuays,

"~ Bangalore Dlvislon,

Bangalore

Shri Venkatesh Nuniyappa

Cash Van Oriver,

Office of the Divisional Pay Master,
Southern Railwvay,

Bangalore Division, -

Bangalore o

Shri K. Narayan,
Driver,
Ooffice of the Inspactar of Uorks,

- Southern Railuay,

By ngalore-23

Shri K. Vishwanathan,
Oriver, Office of the -
Permanent UWeigh Inspector,
Southern Railuay,
Bangalore

o




2, Shri John,
Driver,

Medical Department, | -

Office of the[ﬁedical officer /Divisional
Southern Railwuay,
. Bangalore - 23

8, Shri Dawcod, _
Driver,
Office of ‘the Divisional Commercial Officer,
Southern Railway,

Bangalore Division,
Bangalore

g

9, Shri K. Ahmed Hussain, !
Road Roller Driver,
Office of .the Inspector of Works,
Southern Railway,

Bangalore - ' Respondents

( Shri N.S. Prasad for R-1 to 3 )

This application has come up before
this Tribunal for orders., Hon'ble Mr.V.

Ramakrishnan, nembér(h) made the following:

ORDER

The applicant Shri Chandra Singh -
joined service in the Railways as a Casual
tabourer u.e.f. 18.12,1960, In course of time
he became & Gangman and sUbsaquently a Trollyman
and later on was selected to the post of a
Jeep Driver. This was done after he was found
fit for the post of Driver by a Buly constituted
Trade Test Cémmittee and he uas proﬁotad to
officiate as Driver u.e;f. 19.3.8& as an ad heoc
measure, Hejuas~subsequent1y regulariéed as a

Driver v,e,f. 3.3.89 by order bearing the same

date.of the Southern Railway authorities.
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it is nof in dispute that he has been continuously
functioning as a Driver v,e,.f, 19.3.81. The
applicant is aggrieved that as per the provisional
seniority.list-furnished‘by the Railuays from

time to time, he has been placed below Respondents
4 to 9 namely S/Shri Venkatesh Muniyappa, K,
Narayan, K. Vishwanathan, Johp, Dauood aﬁd Ahmed
Hussain who, according to him, should be ranked as
juniors to him, He contends that Respondents 4 to
9 had not undergone the various tests of preocedure
which the applicant‘uas obliged to také and, as
such, their appointment was not regular, They

had not pui in geqyisite service iﬁ the trade test
before appointﬁent as Drivardzsgo they cannot rank
as seniBr to him,

2. " The respondents Railways contend that

the seniority at the level of Drivers was |
determined on the basis_of'the regular appointment._
The applicant was appointed on a regular basis
only v.,e.f, 3,3,89 for the rea;on that he had to
undergo a test to be organiséd by the Trade Tgst
Committeq before regular appointment and that
there was no regular post of Driver sarlier
agaigsﬁ uhichfhe.could have been shown from an
enether-date, The official respondents have
mentioned that the seniority unit of Drivers of
Accounts Department to which R=4 belonged which
uaS‘maintained‘éeparately vas merged with the
Division duly taking those posts alsg. As R-4

had been regularised as a Briver w,e.f, 9.9.83,

% a'date earlier to that of regularisation of the

 f'a;plicant uhich was 3,3,89 he has been shoun as
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his senior., All the respondents were duly tested
before appointment as Drivers. There is no need -
for any period of service at lowsr level before

a person can be appointed as Driver,

3. We have heard Shri Anandaramu for the
applicant and Shri N.S. Prasad for the Railuays

We alsg have gone through the service records of

the applicant as alsé Shri Dawood and Shri Venkatesh
Muniyappa,

4, Shri Anandaramu has contended that there

is no substance in the stand of the Railways

seeking to just;fy the late regularisatioh of

the applicant leading to depression of his seniority
He has referred in this context to the reply of

the Rgilways dated 29,10,90 to the application
(Rnnexure H) where the Ralluays have admitted

that in the case of S/Shri &:nkebesh-ﬂuaéyeppa,/45
Dawood and John,their postings as Drivers have

been regularised in terms of CPO/MAS letter dated
30,10,84., This reqularisation was done w.e.f,

24,3,70, . In the case of applicant, however, the

benefit of such retrospective regularisation was

not extended, Besides, the contention that he

underwent &8 Trade Test only in 1989 and, as such,

~ could be regularised only after coming out successful

in such test is not fenable. The applicant had
already tlen the trade test by a duly constituted
Trade Test Coﬁmittee'before his appointment as
Driver w.e.f, 19.3.81., .He .was asked to appear in
the trade test in the year 1989 which he did but

it should not stand in the wvay of reckoning his

s el
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D
'sefvice as Driver continuously for the period
from March,\1981, after he had already undergone
a tesf conducted by a 6u1y constituted Trade

Tﬁst Committee in 1980, Shri Anandaramu has

also quoted a number of decisions of the}Supreme'

cqurt vizs (i) 1980(4) SCC 226 Balesuar Das v,
State of U.P., (1i) 1986(2) scc 157 - Nerendra

flasbr

&$r5h v, Union of India and 1983(3) 601-624 Jenardhan

ve Union of India, He contends that keeplng in

-

_vipu the spirit of these deciaions, the applicant ;

cabnot be denied the benefit of earlier service
starting from narch, 1981

5, Shri N.S, Prasad learned Standing
Counsel for the Rallways has reiterated the atand

taren by the Railways in the reply statement.

 He submits that the duthorities quoted by the’

learned counsel for thd applicant dealt with the

caee of seniority.bbtwean direct recruits and

promotees and are not relevant uhlle considerlng :

the present case,

6.2 We have gone through the service records

‘Aof the applicant as alsg the records of Dauood
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and Venkatesh Muniyappa. So far as R-5, 6, 7

"and 8 are concerned, we notice from the

prnvisional seniority lisp published’on 19,5,.89
(Annexure C) that they had been functiening as

‘Drivers from 1,9,70. A copy of the letter dated

30.10,84 from the CPU/NAS has not been made
.

available to us but it 18 stated that this letter

eccorded sanctxon to regularise the appointment

/of=some of these respondents as regular Drivers

|
- iﬂérom 24,3,70, As regards R-9 Shri Ahmed Hussain,

SRSE P SN VT
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it has been stated that he has been |
functioning as Oriver v.e.f, 25,8,80 anﬁ he

vas reqgularised w.e,f, 28,4,83, In‘vieu of

this position, 80 far as R-5, 6, 7, B and 9

are concernsd, they are senior to the applicant
by any reckoning whether from the date of
functioning as Drivers or from the date of
regularisation. As regards R-4, he was promoted
as Casual Driver against a work chargedf;rbm
4,9,82 which subsequently got regularised w,e.f,
9.9.,83, As such, he started functioning as a
Driver from a .date later than that of the
applicant but got regularised from an earlier
date,

7. The Railways have adduced thé follouing
reasons for late regularisation of the
applicants |

i) He came out successful in the trade
test held in February, 1989. The
fact that the applicant was trade
tested in October, 1980, and found
fit before appointment on ad hoc
basis in March, 1981, is not relevant
as the trade test held during 1980

wvas merely to adjudge his suitability

as Driver and not for promoting him
on a regular basis,
ii) The post og Drivdr against which the
applicant could be appointed on
Aregular basjs was created much later.

8. e are not able to appreciate the
reasons given by the Railways as above, We
are informsd-that there is no recruitment rule

governing recruitment to the post of Driver,

R
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A person has to come out suctessful in the

trade test before he is appointed as Driver

if he volunteers for such a job, We find from

the office order dated 15.4,81 (Annexurs B) that
the applicant was found fit to the post of ’
Driver by a duly constituted Trade Test Committee
and, as such, was promoted to officiste as

Driver u,e,.f, 19.3.,81, There is nothing to
indicate that there are different standards adopted

by the Trade Test Committee -for ad hoc appointments

as distinct from regular appointments. As such,
this is a distinﬁtion uiﬁhoﬂt any difference,

As regards second point thaf the regular post

could be creafad much later, we have not been
informed as to the reasons for such delay, It is
admitted by the Railways that "uhen the Bangalore
5ivisxon was coming up for its formation, the
services of the employees working in various units
vere utilised for the duties connected with the
maintenance of Staff cars as Orivers®™, Uhen

theré was need for auch.posts which were to tentinue
on a long term basis, we find no justification

for no§ creating regular posts without delay as
staff cars will continue to be needed on a long
term basis. The applicant cannot be made to suffer
for such delay on the part of the Railway
Administration, We also find that the Railways

had regularised somé of the respondents uith
retrospectxve dates but had not done so in the

case of the applicant. We also notice that in

the provisional seniority list published on 19.5. 88[/&~*‘C2
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the applicant ha?-béen shoun as senior to

Respondent.No.a."

9. In the light of this position, and

the fact that theIabplicant had continued to
serve uninterrdptéd as a DriQet v.8,f, 19,3,81
there is no justlfication to hold that his
seniority should be belou xﬁ’that of Resnond.nt
No.4 who started functionlng as Driver only
wee,f, 4,9,82 but got reqularised Q.e,F.}Q.é.BS.
The applicant's séniority should be re-fixsd |
in the cadré of'D#iyeré in such a manner that
he ranks above R-4 Shri Venkatesh Muniyappa who
started fﬁnctioning as a Driver from a date

later than that'of the épplicanto We, houever,

do not find any merit in the other contention

&«

. (
) o /fof this order. No posts.

3

A

UE TRIBUHAL

of. the applicant thét he should rank'seﬁidr to
R=5 to 9 uhb starfed fuﬁctioning as Drivers from
dates earlier to that of the applicant and also
got regularised earlier,

10. We accordingly direct the Railuéys te

re=fix the’seniority of the applicant as stated

flfabove. This should be complied with uithln

; }Ehree months from the date of receipt of a copy

S S~
A A d - s v
MEMBER(3) . - MEMER(A)
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No. B/PL671/T0/Dr./20/Vold!

CAD/ON/BNG, MS/SEC, RN
Sr. DAO/SEC ,Sr. IEN/SBC, Sr,DME/KIM,
nov/S3C) DSTE/SBC, CRU/RE/MS,

SOUTHERN RATIWAY

. Divisional Qffice,
porsonnel byanch,
Bangalore=5 60 027,

Dateds 01~03=1993

Al

Principal, STS/S8XC, DMs , DCi4, DE2/S2C y

KB/ DWL, $/SBC, DS/SBO,
ASTR/HE/SHC, DSTE/W/S1C,

YE/Sy/58¢, PW1/SBC, 10W/SBO, 10W/A/SBO

08/C/30, ARN/BWL, TOW/DEJ, h

SN/UR
. ‘?D‘l\/l *!°‘ A e N I
ANRERPRI NS Cooet ot AR B
B - ) s Provisional seriorit 1ist of staff

o " ar drivers/Bangalore Division a3

‘e provisionul
earlic
recely

as on

éd froum employees
1

Mg peftority List in drivers

“py Trode teoting omployadd Dukonging

andt 19 to be detorwined acooralig

servics held by them in their subatuntive. post auwly

the inter-se-position.

: |
%, 950-1500 in responsc to
dated 95,9,87'were

were approved on 4y %o 059 Bnd 2,589
( ' their .seniord
poat haa not. been taken 1nto accownl,

tnem for viode test,

on 1at Pobruary 1993,

o= R

sontority Limt publinhed by t Wa office

% nhas been reviowed convequent on the yoprosentationd
i reviscd provisional gsemlority list
/2/1993% ia publishod nerewith, '

catogory which 18 £illed
Lo differcent poriority
Lo thole crudo, longth of

wintalning

.

The omployCCS;yoluntorcd for the post of drivers in scale
this offlioe e tter
rrade tested in two patches eand ihe panel

No,B/P.5%5/Drivers

However while directing

ty position in the substantive
resulting in sowe of the
Subpoquently the semority

juniors getting Pppde Tegted 0axrlier, ,

Llist wus published-onlyubased.on the
representation nave come in.

which lepate of

ino eoniority'liut.rectifies

1o ﬂwdumuof
Taken Q3 onu,
ppeubed w one

N v .o
for the purpoty o 00 L0V VY

5, The cmployces in tho hicher ceade (L€ . .
to the wmploy- g i the Lower grudo irrespectiv

’J;‘ur‘l(ﬂ 8¢ nLoY
¢ fho dnbu ol rppmintm,ny"

o

rende Mecty held onl iy Da )
. . . Il'." .
conducted ng. continuation Trade Teww il
rerl tha giome U

date of Prade Test pyalngt

all the anomolies a3 under -
padu Tnod conducted on 3.%.89

gubstantive cadrc)
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13. B,Eaghavan Na 27.06.,42 17.05.80 Gargman 7,5*—10’25 ?K.OS.SO 03,03, 89 CF¥M/RZ/C/ 43
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17. ¥.Ealasundaran ~ 02,01,51 20,11.73 —r— el 20,0282  03.03,89 DCM/0O/5TC 5 !
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.l sri.fd s.Anandaramu,Advocate,No.27,
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’ ‘;L?_?;x;gu aDMIN ISTRATIVE TRIBUNAL
b _NSME..B_BQCH :
® S e SeGOnd'Fibor :
, B , - ' . Commercial Complex,
| . . Indiranagar,
' . ~ Bangalore-~560 038,
Review_Appln.No.57 of 93 in Dated:~ 28 SF P199 y
" APPLICATION NUMBER; 40 of 1991.
APPLICANTS: BESFCNDENTS. - .. -
Sri.L.Chandra Singh- :v/s. -Secretary,Ministry of Ra1lways,NEW DELHI
""fiz" e | . and others.. = = e

b

Chandrashekar Complex,First Floor,

First ﬂross,Gandhlnagar,Baggalore-9;"‘ I ‘ﬂ“‘miiinl” L .

-

26 Sri.N.S.Piasad,AdVOCate,No.242, : -~
Fifth Main,Gandhinagar, Bangalore=9.
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. | CENTRAL ADMINISTRATIVE TRIEUNAL,
o , BANGALORE BENCH.

REVIEW APPLICATION NO, 57/ 1993
W o |
ORIGINAL APPLICATION NO. 40/ 91

THURSDAY, THE 8TH DAY OF SEPTEMBER, 1994

SHRI V., RAMAKRISHNAN oes MEMBER (A)

SHRI AN. VUIIANARADHYA | eee MEMBER (3J)

Shri L. Chandra Singh,
Vehicle Driver,

0ffice of the Divisional
Railway Manager - liorks,
Southern Railuay,

Bangalore. N Applicant

( By Advocate Shri M.S. Ananda Ramu )
Vs.

1. The Union of India,
rep, by its Secretary,
Ministry of Railways,
Rail Bhavan, New Delhi,

2. The General Manager,
‘Southern Railways,
Park Toun, Madras,

3. The Divisional Personnel
0fficer, Southern Railways,
: Bangalore Division,
- ‘,Bangaloro.:;

4, Vankatesh Fun YaPPSv .

joffiéa af he Diviaional Pay ﬂaster,
~ Southern Railway, Bangalore
Divigion, Bangalors.

5. Ke Narayan, Driver, Uffice of the
Ingpector of Worke, Southern
' Railway, Bangalore-23,

6. Vishwanathan, K., Driver,
. Office of the Permanent Weigh
- Inspector, Southern Railway,
Ban galore.

cee2f




; , 0o
7+ John, Driver, nedice!d Department,

orfice of the Divisional Medical

officer, Southern.Railway,

Bangalere=23, |
3. Dwaodl. Driver, Orfica of ths

Divisional Commarcial officer,

Southern Railway, B‘angalore

Division, Bangalore.
9. K. Ahmed Hussain, Road Roller
Oriver, Office of: the Ingpector
of Works, Southern Ranway, . '
Bangalors. : : eve Respondents
( By Advocste Shri N.S. Prasad R.1 to 3)
ORDER

Shri V. Ramakrishnan, Member (A)

The review applicant has prayed that the decision rendered
by us in OA No. 40/91 needs to be reconsidered and rev:l_'auod. Specifi=
cally _11: is prayed that the applicanfa ranking in seniority should be
assigned over Respondents 6 to 9 arnd not only over Raspondent 4, as

per decision in OA 40/91.

24 We have heard éhri ananda Ramu for the applicant and Shri N.S.

Prasad for the Railwayse.

3. Shri Ananda Rams submite that the Reepnndmfhe 6, 7% 8 by

oo & S u.,;ap_

| joinad as casual hbou:ers and got regularised by ox:da _
retroapect:l,vely with effoct from 24.3.70. As regards Respundent Noe9,
he was regularised by en order dated 5.10.83 uith effect Prom 28.4.83,
Shri Anandaramu contends that the order of regularisation can only have
prospective effect and it would be 1llecal for it to teke effact
retrospectivslj. He has also cited the case of S.K. Ssha ve. Prem
prakash Agarwsl & Others, 3T 1993 (6) SC 441. 1In particulat,‘ha
refers to the obasrv.ation of the Supreme Court as belous

0so3/=

a'ted 30,10.84"




.

. “This Court has repeatedly struck down and decried any
attempt on the part of the appointing authority to give a
‘notional eeniority from a retrospective date, especially,
‘when this process affects the seniority of those who have
-already entered into the eervice".

He also reters to the case of P, Sathyavani (Smt.) ve. Director of -
Censug Operation & Others, ATR 1993 (1) CAT 613 where the head note

reads as follows:

"That the recruitment rules mention specifically *regular
service' and such regular service can be counted enly from
: the date of regularisation, since otherwise the regilarisa-
 tion will have no meaning at all in this case. Further, we
.have already held that the applicant must be considered
senior to R=-2 and R=3 and hence the applicant has regular
- service from 1986, whereas R-2 and R-3 had the necassary
.8 years regular service in LOC cadre on 3.,4.,1991 ror regular
- promotion and they can all be promoted on ad hoc basis only."

| He contends that if Respondents 6 to 9 were to be reg_:lai‘ieed from the

date of issue of the order, namely, 5.10.83 for Respondent No.9 and’

30.10.84 for Respondents 6 to 8, the applicant who joined as a Driver

in 1981 would rank senior to them.

Another ground urged by Shri Anandarams is that the order of
the uépmdmte dated 30.1.0.84.39 at Annexure R=2 regularising thse
respm&mta 6 to 8 with efrect from 24.3.70 was done without observing
the proper procf_dura and as suc!> the same is’ nable to be atrud< downe

rr—«"“‘wrbg.iyq;‘_‘ x‘,,, ,}. ,\,

He alao states that tha letter dated 30.10.84 deals with the assigmmt

- of aeniority of Orivers/ Cmtaimr Service and regularisation and

appointment. During the hearing, Shri Anendaramu, learned counsel for
the applicant states that the container service was a temporary estab-
ishment, The Railways has also not produced any material to show that
‘ poné!ente 6 to 9 passed the requisite trade test and were otherwise

-
\elfl%ble for regulati sat.j.on.

eeslfm
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The learned cqu?sel for the applicant is aleo critical of

Railways tor havlng"lef'i: blank certain columnsg in respect of Sl. No,1

to 5 in the provioionai‘lismiority list of vehicle drivers as on. 1.2.93

which was circulated {Sygtha letter dated 1.3.93 aes at Annexure A=2 in o

|
the R.A. He states that the top heeding in respact of co].um S&6 as
in the enclosurs A=2, reade fsubstantive status prior to promotion ae

driver' whersas in tho mclosura to R.‘I dated 24.11 93,1%. reads as

‘previoust, It the eubatantive status had baen .tndicam,ed, it would

fart |
show that the respondmt;e 6 to 9 b served mly ‘a8 casual labourers

prior to appointment as !drivers.

4, - Shri N.S. Pragat:|l for the respondente opposes the review
epplication. He argues that if the contention of Shri‘"Anmc‘!aram |

_ that the order which r’;egi:lariaes the serviceg cannot take retrospec-

|

tive effect, the review applicant could have got regslarieed only

with effect from 3.3.89 !whm the actual order vas ismed in his case
and as such uouid rank junior to many others. He cennot contend that
so rar he is concerned, i\e qhopld be regulariged retrnspéctivaly but

that the same benefit should not be exténded to others.
-
The standing c:ou‘nsal also drawf our attention to the case of

Keilash Chandre Rajawat |ve. Union of India & Another (199&) 26 ATC 737

juhere 1t was held that the period of temporary servic@ folloued by

EN .n. ,,,{»«.f J.ﬁgﬂs (R

"“reg..lar service is to be taken 1nt z

o;siaa'ation for considerat:lon

of length of service for promotion to higher post. The seniority 1iat
is prepared by the Railpays to assess the eligibility of the railway
officials for promotior_\ ;to next cadre. Shri Prasad states that the
decision of the Tribunall in OA 40/91 which had taken into account the
date of continuous serivit:e as Driver foxj the purpose of‘-r eckoning
seniority conforms to the principles laid down in the case of Kailash

Chandra decided by the Supreme Court on 1.2.93. /
o ...5 -




Shri Prasad alsoc disputes the contentim of Shri Angndarasu

that the regilarisation of Respondente 6 to 9 was done without following
ths proper procedure, The order in respect of Respondents 6 to 8 were
issued on 30,10.84 which in fact was referred to in the réply datenent
in 04 40/91 as is clear from para 6 of the judgement. The prew@pum

in such case 18 that the procedure has been properly followed and it is
for t he applicant to rebut such presumptions, Besides, the ordars now
sought to be challenged in the review application were isﬁued in 1983
and 1984. As regards any difference in the top headings in the seniority
list, Shri Prasad submits that it had not made any material difference
uhat;\-soc,ever. The various seniority lists published from time to time
including the one dated 19.,5.88 as at »Annexure et 16 the original
application, as also the list at A=2, R=1 and so on bring cut the
relevant particulare as required by the depertl;ant for determining
seniority and eligibility. Any emall difference in the columidoes not

adversely affect any railway official,

Shri Prasad alsc asserts that what is submitted by the review
applicant are all question; of tact which have already been gone into by
the Tribunal in ite judgement in OR 40/91,

Se We have carefully considered this matter. We find that the
issues rajised in the reviau application have apecifically baen gone
'mto in the judgement dated 27.8.93 in OA 40/91 The tmor of the
Judgement was that the requirement for reckoning amiority as drivers
was that the persons should have passed the trade test and tte t posts
should be available. It was also mentioned that there is nothing to
indicate that there are different standards adopted by the Trade fest
Committee for ad ho;: appointment &4 distinct rrom regular appointment,

As such, seniority should be reckoned on the basis of continuous service

eesb/~-
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as driver so long as the pereon concerned has passed the trade test and

there sre regular poste. ' It is obviously not tensble to euifiest that

date or,“s“ of the ordér of regularisation end should count their
eeniority only from that date byt the applicant should be given

' _ratroapectiv_e reg:larieafién and his senfority should be determined A
rrém the date of his initlél‘appointmnt on ad hoc basis. ,The Aapplicant
' cannot contend that the same concession which he has sough.t for himself
should be denied to the others. While deciding OA 40/91 ve had gone
through the eervice records to ascertain as to the dates f;rom which

the applicant as uell as the private respondents have baen tunctioning
as drivers and on that. basia ve Came to the tinding that the appncant
.ehould be assioned aeniority above Shri Venkatesh mniyappa and below

' P Lo (Lo Ueralrt I,

| Shri K. Ahmed Hugsam, uﬁareas the other private respundente(uho started
functiming-aa drivers from a date earlier to the applicenj: and also

' got regulariaed oarncr cannot be brought below the applh:ant. The

authorities quoted by :’.hx*il Ananderamu do not suppcrt the review epplie

]
'canvt'o caae. In any caee, there is no error apparent on the face of

i ‘fﬂ* [ >y g
- of. tho record and -the. racts which had already gone into be re—opaned by

e

] way of & teviau application. ln view ot thie, ve find no merit in this

el f ,"%’r‘ H"“’!”’f' W 'f'-'"
~ ¢t

appneation and we dismiss it accordingly.

Sd- - <d-
NI Vujjanaradhya ) ( V. Ramakrishnan )
ey, Member (J) - | YRUE COPY member (A)

Soction Officel

Cehtrat Administrative Tribunal

Bangalore Bench
Bangalor®
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the private respondents éhmld be regularised only with effect from the
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